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Falai Central Bank

71*. Shri Viswambhanui: Will the 
Minister of FtlWmog be pleased to 
Mate:

(a) the dividend so far paid to the 
depositors of the Palal Central Bank 
aince its liquidation;

(b) whether any dividsnd has been 
paid in the last two years; and

(e) the steps Government propose 
to take to expedite settlement of the 
claims of the depositors?

Ifce Depotjr M m  MaUtir ■ !  
Mtaiater of Pfauaee (Mwi MMai# 
Dtsil): (a) Hiree dividend# aesregat* 
ing Rs. 558.42 lakh* or about 65 per 
cent of the amounts due to the depoai* 
tors, have so far been paid bjr the 
official liquidator.

(b) No.

(e) The liquidation proceedings are 
being conducted by the official liquid* 
sitor under the supervision and dine* 
lions of the Kerala High Court. The 
liquidator has filed claims under Sec- 
lion 45D of tile Banking Regulation 
Act, 1949 against all debtors and is 
making every effort to expedite the 
recovery of the loans. However, in 
esses where the Court has granted 
stay-order or has extended the time 
for repayment of the debts, it is not 
possible to expedite further the re­
covery of the dues.
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